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Order deted 5.7.2004

Heard Shri B.D.PRadhan, learned counsel
for the applicant and Shri S.Behera,learned
Aﬁdl.Stanﬁing Counsel for the Respondents.

By filing this 0O.A., the applicants have
ventilated their grievance. with regard to
non-payment of Patient Care Allowance, although’
they are para-medical staff. They have,
therefore, prayed for direction to be issued
to Resgpondents to pay them Hospital Patient

Care Allowance at the revised rate with effect

from 1.12.1987, as per Govt., of India 1
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notilfication dated 25.1,.,1986 under Annexure-1
"From the records available and from the
oral submissions made by both the sides, the
admitted fact of the case ies that the matter
regarding payment of patient care allowance
has been a matter of litigation before varioué
Benches of the Tribunal. The Tribunal, while
allowing the prayer of the applicants observed
that para-medical staff working in the C.R.F.F.
Hospitals are entitled to receive the benefit
of patient care allowancc. However, the matter
was carnéd in appeal before the Hon'ble Supreme
Court by the Respondents-Department. Finally,
the Apex Court disposed of the SLP vide their
order dated 17.,5.2001 ruling that no interfer-
ence under the provision of Article 136 is
called for in this case. In the circumstances
tix, x®x #s per the ecstablished law, para-medica:

staff working in the CRPF hospitals are entitlec
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are allowance and accordingly, the
Respondents should have by now implementcd the
said order and we hope and trust that if the
case Of the applicants herein comes within the
purview of the law as established by the
Hon'ble Supreme Court, the ReSyondcntq will
grant them the benefit of patient care allowance
We also direct that i1f the order in compliance
of the direction of the Hon'ble Apex Court has
not been issued by the Respondents, the same
should be s® issued within a periocd of thirty
days of the cdate of receipt of this order.

The D.A. is disposed of as above
No costs.
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